I11 THE CENTRFAL ADMINISTRATIVE TRIEUNAL, JAIFPUF EENCH
JAIPUR
Date of decisgicn: 10.02,2004
OA No.255/2003
Dinesh Thaturvedi =/o late Shri Pam Gopal ESharma, aged

akbout 23 yeare r/c village Punana, Post Punana, Distt.

Jaipur.
.. Applicant
VERSUS

1. Unicn «f India through the Secretavy te the Govk.
of India, Department of Poé g, Dak Bhawan, Zancad
Marg, New Delhi.

2. “hief Postmaster senetral, Fajasthan Circle,
Jaipnur.

3. Superintendent <«f Post Offices, Jaipur (MFL) Dn.
Jaipur.

.. Respondents
Mr. P.N.Jatti, counsel for the applicant
Mr. N.C.Goyal, cocunsel for respondents
CORAM:

HON'ELE MR. BHAFAT EHUZHAN, MEMEBER (JUDICIAL)

2 FDEPR (ORAL)

The applicant, ©Zhri Dinesh Chaturvedi, =seeks
employment on ccmpassicnate grounds. Late Shri Pam Gopal
Sharma, father of the applicant had been working as Extra
Departmental Branch Post Master and subsegquently as Gramin
Dak Zevak, Village Punana, died in harnesz on 21.12.2002
leaving behind his widcw ~ne unmarried son, <one unmarried
daughter and ancther married sgon with his family. He

applied for appointment on compassicnate grounds nurging

therein that the family had very meaqre income o support
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which was hardly sufficient to make their both ends meet.
However, vide Ann.Al, the application was rejected and the
Committee appointed for the purpose while disposing the
application held as under:-~
"l. The Ex GDS expired on 31.12.2002.
2. As per synopsis the Ex GD3 had left wife, ocne
married son and one unmarried son and one
unmarried daughter.
3. The family had received terminal benefits to
tune of Rs. 45000/-
4. In assets, the family has own house to 1live
in.
5. The family has landed property 0.34 Hector and
is deriving income there from about Re. 3000,
P.A.
6. The elder son of deceased is married and
reported living separately but he has not applied
for the appointment."”
Hence, feeling aqgrieved, he has filed this

application.

2. In the reply, filed on behalf cof the respondents,
it has bheen contended that the application of the
applicant. has bheen forwarded tc the <Chief Fostmaster
General, PRajasthan Circie, Jaipur for consideration of the
case under relaxation of recruitment rules on
compassionate grrunds, but the Committee after considering
the varinus office memorandums issued in this behalf came
to .the conclusion that the deceased employee had left
behind his wife, twea sons and o2ne unmarried daughter and

the elder son was married and earning his livelihood and

thus, was le to bear the liabkility of the family. It has
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further hLeen <contended that the familyérreceived the
terminal henefits te the tune of Pe. 48,000/- and the
family has alsoc ite own housge te live in and 0.24 Hectare

of landed property from which it is deriving annual inccme

of Re, 8000/-, Hence, the Committee came te the conclusion

that the financial condition 4did not appear to bhe indigent

which reguires immediate relief.

3. However, in the rejoinder filed Ly the applicant,
he has erplained the fact that from the sc c3alled annual
inccme of Rs. 2000/- accruing to the family from the
agricultural preaduce, they have te support 2s many as 7
members of the family and if calculated in that sensze, the
cshare of less than Fs. 100/- per manth <come¢ for each
member and the g£3id amount, according £o him, is =zuch a

meagre that they cannct make their both ends meet.

4. I have considered the rival contentisng and have

5. It is, «of eourse, true that the abkject of
grantiny compassicnate app@intment is to enakble the family
ts tide over the sudden crisis and teo relieve the family
~f the deceas=2d from the financial dietress and to help it
te get cver the emergency and the Apex Cour%f?;s time andg
again observed that the High Ccocurts and Administrative
Trikbunale cannxt give directicn for appocintment of a
perscn on  compassioconate grounds but can merely direct
consideration of fhe claim for =zuch appointment and that
too ,only if the vacancy iz availakle for the purpazs.

Feepingy these guidelies and chkservaticnes in mind, in my

opinizn, the main jround taken Ly the respondents into
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czensideration while rejecting the claim i, that the family
has landed property from which it is deriving income of
Pe. 2000/~ per annum, ard this fact has heen adequately
explained hky the applicant in his rejocinder that such
income comes tocpé. 100 p.m. per member. This being sc, it
wonld be_appreéiable if the respondents pass a reascned
and speaking osrder while dispasing of the compassionate
appointment application <f the applicant taking intno

~scnsideraticn all the Office Memorandumes issued by the

Gavernment from Octoher, 1998 cnwards.

6. With these ohservaticns, the OA stands disposed

(BHARAT BHUSHAN)

Member (Judl.)




